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 FORM NO. MGT-6  

[Pursuant to section 89(6) of The 
Companies Act, 2013 and pursuant to 
rule 9(3) of The Companies 
(Management and Administration) 
Rules, 2014]   

Return to the Registrar in respect of 
declaration under section 89 received 
by the company  

 

 Form language    o English   o Hindi  

 Refer the instruction kit for filing the form.  
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 [F. No. 1/34/2013 CL-V-Part-I] 

AMARDEEP  SINGH BHATIA, Jt. Secy.  

Note : The principal notification was published in the Gazette of India, Part II, Section 3, Sub-section (i) vide 
number G.S.R. 260(E) dated 31st March, 2014 and subsequently amended vide the following notifications:- 

Serial Number Notification Number Notification Date 
1. G.S.R. 415(E) 23.06.2014 
2. G.S.R. 537(E) 24.07.2014 
3. G.S.R. 669(E) 28.08.2015 
4. G.S.R. 737(E) 24.09.2015 
5. G.S.R. 862(E) 16.11.2015 
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* To be digitally signed by   
  
* Designation      
  
* Director identification number of    the director; or   
DIN or PAN of the manager or CEO or CFO; or                                     
Membership number of the Company secretary   

  
Note: Attention is also drawn to provisions of Section 448 and 449 which provide for punishment for false statement  
and punishment for false evidence respectively    

  

  

  

DSC BOX   

www.taxguru.in




